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Title: Discussion regarding disinvestment of Public Sector Undertakings. (Not concluded)
MR. CHAIRMAN: The House would now take up discussion regarding disinvestment of public sector undertakings.

SHRI BASU DEB ACHARIA (BANKURA): Madam, Chairman, this is for the third time that | aminitiating a debate on
disinvestment of public sector undertakings.

MR. CHAIRMAN: You are a very lucky man.
SHRI BASU DEB ACHARIA : While replying to the debate last time, Minister, Shri Arun Shourie said:

"I have pleaded many a time in the public and in the other House where | have had an opportunity to
speak on these matters that | sincerely believe that there is continuity in the Government policy."

We also believe that there should be continuity in the Government policy. It further says:

"I may not enter that as a defence that we are only doing things which others did. That is not the purpose.
But | regard this as one of the signs of maturity of Indian political class and those who happen to come
into Government from time to time. Since early 90s, this is the fifth or sixth Government today but the main
direction of the economic policy has continued in one way."

Madam, the Minister circulated a document, not to all the Members of Parliament | am told, but only to the BJP
Members or Members of NDA. This statement talks of the policies of the earlier Governments since 1991-92, from
the Government of Shri Chandra Shekhar who had started the disinvestment of PSUs.

The statement says:

"It has been decided that the Government would disinvest up to 20 per cent of its equity in select public
sector undertakings in favour of mutual funds and financial or investment institutions in the public sector.
The disinvestment would broad-base the equity, improve the management, enhance the availability of
resources for the enterprises, and is also expected to yield Rs.2,500 crore to the exchequer in 1991-92."

That was about the Government of Shri Chandra Shekhar.

When the Congress came to power, they also announced a policy of disinvestment almost on the same lines. It
says:

"To offer up to 20 per cent of Government equity in select PSUs to mutual funds and investment
institutions in the public sector and also to the workers of these firms to raise resources, encourage wider
participation and promote greater accoutability."

This is about the Congress policy, which was announced in the year 1991.

Then comes the United Front Government. | have with me an extract from the Common Minimum Programme, which
was adopted by the United Front Government wherein the following had been stated in regard to disinvestment

policy.

"The United Front Government will help to make the public sector strong and competitive. It is widely
acknowledged that public sector requires to be reformed and restructured. The United Front Government
will identify public sector companies that have comparative advantages and will support them in their
drive to become global giants. Other profit-making and efficient public sector companies will be
strengthened, and their management professionalised, and participation of workers in the management in
these companies will be encouraged. &€}"

"&€|Sick and potentially sick public sector companies will be rehabilitated through a menu of options that
may include handing over the Management to professional groups or workers cooperatives. The question
of withdrawing public sector from non-core and non-strategic area will be carefully examined. However,
assuring the workers and employees of job security in the alternative opportunities for retraining and
redeployment, the United Front Government will establish Disinvestment Commission -- which has now



been wound up -- to advise the Government on these steps. Any decision to disinvest will be taken and
implemented in a transparent manner."

Madam, the present policy of the Government which has been stated in this document, and which was
announced by the hon. Finance Minister in his Budget Speech of 1998-99 says:

"The Government have also decided that in generality of cases, the Government's shareholding in the
public sector enterprises will be brought down to 26 per cent. In cases of the public sector enterprises
involving strategic consideration, the Government will continue to retain majority holdings. The interest of
the workers shall be protected.”

Madam, | want to know whether it is in continuity of the policy which was adopted in 1991, subsequently again by
the Congress Government and then again by the United Front Government? | want to know whether the same
policy has been reiterated by this Government?

Nowhere in the earlier policies, the privatisation of PSUs was talked of. But here, in their policy, the present
Government has clearly stated that the share of the Government in the PSUs will be brought down to 26 per cent or
even less than 26 per cent. To bring it down, the Government further revised the Policy in 2000-01, and in the
Budget Speech, the hon. Finance Minister had stated that the Government equity would be brought down in all
non-strategic PSUs to 26 per cent or lower, if necessary, even to zero per cent.

Madam, Chairperson, the concept of public sector which we adopted after Independence was not to go towards
socialism because when we achieved Independence, we did not have the big industries. The Government of India
announced the Policy Statement on Industrialisation first in 1948. Then again, in 1956, the Policy Statement on
Industrialisation was announced. But what was the backbone of that policy? It was the policy of self-reliance. To
achieve this policy of self-reliance, we adopted the concept of pubic sector that certain sectors will be preserved for
public sectors under the Government control.

Madam Chairperson, there were no big industrialists to come forward at that time. There were two big steel
industries in our country -- one at Tatanagar and the other at Manpur. So, in order to achieve self-reliance, the
concept of public sector was adopted.

Today, what canard is being spread in respect of public sector? It is that the public sector is a drain on our
economy and that the public sector has not contributed anything towards our development. What has been the
achievement over the last 53 years? What has been contributed by the public sector undertakings?

It has been said a number of times that a huge amount is blocked in public sector and that it has to be released for
the social sector, for health and for rural development. How can this be done? This could be done by disinvesting
the shares through distress sale, by selling out the shares at throwaway prices.

As per the survey of public sector enterprises, the total investment by the Government is Rs.2,30,000 crore in the
public sector undertakings since the inception. The combined equity of the Central public sector undertakings was
Rs.77.66 in the year 1999 and the amount of investment in that particular year was Rs.64.68 crore. Thus, the bulk
of the remaining amount made up of loan was to the tune of Rs.1,49,779 crore. It is being stated that a huge
amount is blocked in the 246 public sector undertakings but it is not correct.

If we see the amount blocked in the private sector, it is much more than what is blocked in the public sector
undertakings. It is a misnomer to call it the private sector because the private sector thrives on the loans from the
financial institutions. The public money is there in the private sector. So, it is a misnomer to call it the private sector.
The amount blocked is not less than Rs.62,000 crore. The hon. Minister of Finance, while replying to a Question
about NPA said that the non-performing assets amounted to Rs.58,000 crore. It now stands at Rs.62,000 crore. If
we look at these two figures of Rs.62,000 crore each, we will find that Rs.1,24,000 crore are blocked in the private
sector. The money which is blocked in the private sector is much more than what is blocked in the public sector.

What is the contribution of the PSUs? In 1991-92, in the form of dividends, excise, customs and other duties, the
PSUs had contributed to the Central exchequer an amount of Rs.9,520 crore.

In 1992-93, it was Rs.19,721 crore. In 1993-94, it was Rs.22,449 crore. In 1995-96, it was Rs.27,472 crore. In 1996-
97, it was Rs.30,878 crore. The figure that | have is up to 1997-98, when it was Rs.37,447 crore. So, since the
inception of public sector, it has contributed a huge amount to the Central Exchequer. Why does the Government
say that it is a drain on our economy? A huge amount is blocked. That has to be released. That amount has to be
utilised for the social sector. How is this amount being utilised in the social sector?



| have with me, the Budget at a Glance, 2000-2001. The Chairman of the Standing Committee on Urban and Rural
Development, Shri Anand Gangaram Geete is here. He would also admit that the amount allocated has been rather
reduced this year, to Rs.9751 crore, from Rs.9760 crore. If we add the escalation cost of about 10 per cent, it will
be much less than what was allocated last year. The same is the case with education. No substantial increase has
been made in the current year's Budget. This is also true in the case of health. Nothing substantial has been
increased. What is done every year is done this year also. The exercise which was done earlier — even prior to
1991 when this policy of disinvestment was taken up = a similar exercise is being done today. There has been a
little increase of two per cent or three per cent or five per cent or ten per cent. Every year, it is increasing like that.
There is no substantial increase.

The Government is saying that the amount that will be available out of the selling of shares of the public sector
undertakings will be utilised for rural development, for health and for education. But this is not true. Then, where
does the money go? There is a specific recommendation by the Disinvestment Commission. The Disinvestment
Commission recommended that there should be a separate fund which would be created out of the amount
available by selling the shares of the public sector undertakings. But that recommendation has not yet been
implemented. The money is being utilised to bridge the fiscal deficit. But that was not the purpose, when in 1991,
the policy of disinvestment was adopted. That was not the purpose, when in 1996, the UF Government also
adopted the policy of disinvestment. But the present Government's main purpose of it is to bridge the fiscal deficit.

| know what sort of a reply the Government of India would give. He would say that so far, he has spent Rs.32,000
crore for the revival of CPSUs, if | am correct. What is the amount?

THE MINISTER OF STATE OF THE DEPARTMENT OF DISINVESTMENT, MINISTER OF STATE IN THE
MINISTRY OF PLANNING, MINISTER OF STATE IN THE MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION, AND MINISTER OF STATE IN THE DEPARTMENT OF ADMINISTRATIVE REFORMS AND
PUBLIC GRIEVANCES OF THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS (SHRI
ARUN SHOURIE): For 23 revival packages, an amount of about Rs.34,000 crore has been spent already. In
addition, a further amount of about Rs.1500 crore is being spent. So, it comes to a total of about Rs.35,500 crore.
But not one unit is revived, as yet.

SHRI BASU DEB ACHARIA : | have seen his reply and his exclusive interview also. They are with me.

He said that none of the PSUs could be revived in spite of pumping in huge loans. He has cited the example of
HCCL, Bharat Earth Movers Limited, Jessop etc. | have seen that in his interview. That is a separate thing. This is
a continuing process. Nothing has been done for the revival of CPSUs. Can the Minister tell us how much has been
spent from the proceeds of disinvestment? Does he have that figure? He does not have that figure. He cannot give
us that figure as to how much has been spent for the revival of CPSUs, health and rural development. How much
has he spent for education? Entire money is going to bridge the fiscal deficit.

Madam, this year, the Government has fixed a target of Rs. 10,000 crore. How much is the achievement? The
achievement will be less than Rs. 10,000 crore. What does this indicate? What kind of message is being conveyed?
The message is that Government wants distress sale. What is the procedure of evaluation? Is there any
transparency? This question was raised last time also. This remains unanswered. We demanded a White Paper. In
the other House the Minister replied that there is no need for White Paper. This will not serve the purpose.

Madam, | can give you an example as to how the evaluation is done. Take the case of Modern Food. It was sold for
Rs. 105 crore. Was proper evaluation done? What was the procedure? The net fixed assets of the Central PSUs at
the end of 1998-99 stood at Rs. 2,24,173 crore. Fixed assets are valued at the historical cost minus depreciation.
Does this figure reflect the real value of the assets at today's market price? What was the price of land when the
industry was set up forty years ago? What is the price of land today? In the Ministry of Textiles there was a
proposal. Shri Kashiram Rana knows that. In 1995 a package was approved. According to that package, by selling
the surplus land of the NTC mills of Maharashtra only, all the 119 miills could be revived. At that time, Shri Manohar
Joshi was the Chief Minister. We went there and met him along with the then Minister of Textiles. He did not agree
to that. A survey was taken for 119 Central PSUs out of the 234 units on the basis of the fiscal efficiency
parameters. Only 69 of them fell below fifty per cent utilisation mark.

You compare it with private sector. Privatisation is not the only panacea. What does this Government want to tell? It
says that if you privatise, it would be efficiently run. He has given the example of Modern Foods. | can give him the
example of Scooters India Limited. In 1985, the Government of India wanted to wind up the Scooters India Limited.
We protested, objected and opposed. Then, the Government reversed its policy. Today, froma loss-making unit,
this unit has become a profit-earning unit. Now, you want to do disinvestment in this unit also?

SHRI ARUN SHOURIE: Just one small point. Representatives of every single component of the staff of Scooters
India, Lucknow have met me twice and urged that this disinvestment should proceed very swiftly. They represent



workers and management of all types. So, | just want to report that fact to you.

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Has it been converted from a loss-making unit to a profit-making
unit? Please confirm the point he has made.

SHRI ARUN SHOURIE: | will come to that.

SHRI BASU DEB ACHARIA: | know, | was in the House in 1985 also when this issue was raised on the floor of the
House and the Government at that time reversed that policy, and they decided to revive that unit. If the Government
has the intention to revive any unit, it can revive that unit. Shri Kashiram Rana has very clearly stated on the floor of
the House that he did not want to close down many of the mills. He has proposed to undertake a unit-wise study.
He has also informed the BIFR. Is it true, Shri Rana? ...(Interruptions)

THE MINISTER OF TEXTILES (SHRI KASHIRAM RANA): Yes. You carry on.

SHRI BASU DEB ACHARIA : He has a very positive attitude. Whenever | met him, he assured me that he does not
want to close down any of the mills ...(Interruptions)

MR. CHAIRMAN : Please address the Chair.

SHRI BASU DEB ACHARIA : Many of our public sector undertakings are more efficient than private sector
undertakings. In 1997, the Government had identified 11 PSUs as Nawvratnas. Why did the Government identified
them as Navratnas? They identified them on the grounds that these have comparative advantages and potential to
become giant players based on their size of performance, nature of activities and future prospects. These 11 PSUs
are Bharat Heavy Electricals Limited, Bharat Petroleum Corporation Limited, Gas Authority of India, Hindustan
Petroleum, Indian Oil Company, IPCL - | will come to this later, - MTNL, NTPC, ONGC and Steel Authority of India
which have become sick during their regime. Shri Tripathy is here. In the last two years this giant undertaking has
started incurring losses. Why is it so? Steel Authority of India has started incurring losses after pumping thousands
of crores of rupees. Why have you opened the doors for the last two years?

You are allowing the import of steels. There is no crisis in China. But why is there crisis in our country? How much
steel we are producing? We are producing only 24 million tonnes of steel. China is producing 80-85 million tonnes
of steel. He has given a long list of PSUs which have been privatised in China. | do not know why he has done so.
He has particularly given the long list of China. | will take up the issue of China later on.
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| have also the figures regarding privatisation in ltaly and Great Britain.

MR. CHAIRMAN : Shri Basu Deb Acharia, please conclude soon.

SHRI BASU DEB ACHARIA : | am the initiator of this debate. So, | will take some more time.

MR. CHAIRMAN : There are so many important speakers waiting to follow you and support your views.

SHRI BASU DEB ACHARIA : | know that. You will also speak tomorrow, because this debate will be continued
tomorrow also.

Madam, out of these 11 public sector undertakings, 10 were profit earners in 1998-99 and out of these 11 units,
only one has been left out of the list of disinvestment, that is the National Thermal Power Corporation. The other 10
public sector undertakings have been listed for disinvestment and 48 to 50 per cent of their shares have already
been disinvested. Why is the Government disinvesting profit-making public sector undertakings?

There are two types of public sector undertakings and Shri Kashiram Rana knows about it. All the public sector
undertakings were not under the public sector since inception. There are a number of units which were previously
under private management. They have closed down and in order to save the workers and the industry, the
Government of India came forward and took over them. The Government had nationalised them subsequently. But
after the nationalisation, modernisation was to be undertaken in the National Textiles Corporation, but it was not
done. So, almost all the mills under N.T.C. have become sick now. | would like to know whether the workers are
responsible for it or the management of the concerned mill is responsible for it.

Then, there are giant public sector undertakings which are earning profit in thousands of crores. So, what is the
policy of the Government in respect of profit-making public sector undertakings? It was stated in the other House
that there is no specific policy in this regard. The Government is now doing distress sale. The Government wants
money. So, they want to sell the shares of public sector undertakings. In the case of Maruti Udyog Limited, 50 per
cent of the shares is still with the Government, but the entire control of the unit is with Suzuki Motor Corporation.



So, the Government is helpless.
SHRI ARUN SHOURIE: It is because of the 1992 agreement.

SHRI BASU DEB ACHARIA : No; it was done in 1998 during the previous B.J.P. Government headed by Shri Atal
Bihari Vajpayee, but it was resisted by the Opposition at that time. There was a discussion also on this matter on
the floor of this House. Due to that decision of the Government in 1998, the Government is helpless now. The
workers are sitting on a dharna for the last several days; hundreds of workers have been suspended and
dismissed, but the Government cannot compel the management to restore normalcy in Maruti Udyog Limited,
because they have no control over it now. The Government is now planning to disinvest rest of the 50 per cent of
the shares to the multinational company.

Who are coming forward? Today, | have seen for Indian Airlines,Videocon is one of the bidders, and for Maruti
Reliance also comes forward. From the policy of self-reliance, this Government has adopted the policy of Reliance.

Now, IOL has taken over one of the units, namely, Baroda Unit. What will happen to Nagarthan and Gandhar?
Previously they decided it in favour of Reliance that Reliance will take over 25 per cent of the share and that
Reliance will have full control over the management. So, Reliance will have a monopoly in petro-chemical sector.
That was against the recommendations of the Disinvestment Commission.

What has the Disinvestment Commission stated? They have stated that the Government should carefully see that
while disinvesting this will not convert somebody as a monopoly in that particular sector. The share value at that
point of time, when the Government decided in favour of Reliance, was Rs.550 and the Government decided to
offer the share of IPCL at the rate of Rs.265, much below the market price.

MR. CHAIRMAN : | am giving you five more minutes and that makes it 45 minutes for you.

SHRI BASU DEB ACHARIA : | have not come to the document that has been circulated but not to us. | managed to
get it from a Member of Rajya Sabha. The hon. Minister gave it to Shri Dipankar Mukherjee.

SHRI ARUN SHOURIE: Whoever asked for the material was given this. Mr. Dipankar Mukherjee wanted six copies
for use by his party. | gave him six copies.

MR. CHAIRMAN: You can answer that at the end of the debate.

SHRI BASU DEB ACHARIA : He has given a long list of industries, particularly of China. In his Interview also he has
mentioned that Left are particularly opposing their Disinvestment Policy. He has also mentioned the names of some
of the leaders of Congress, like Shri Pranab Mukherjee. We know Dr. Manmohan Singh"s view. The name of Shri
Madhav Rao Scindia was also mentioned in his Interview that they are supporting it.

But Shri Mani Shankar Aiyar is opposing it. Shri Mani Shankar Alyar is with us and he is supporting us. He has
written a very good article on their policy. | have gone through it.

MR. CHAIRMAN: Everyone has read that.
SHRI BASU DEB ACHARIA : | found that these are small industries. Why has he mentioned about China?
SHRI MANI SHANKAR AIYAR : He has mentioned about 2,500 industries.

SHRI BASU DEB ACHARIA : He has mentioned small industries. He has prepared a list of these industries and |
have gone through it. | have found out what China has done and what they are doing. In 1947, our total coal
production was 30 million tonnes. In 1949, when there was a Revolution in China, their production was also the
same, that is, 35 million tonnes. Today, our production of coal is 300 million tonnes and their production is 1300
million tonnes. He is closing down underground mining and in China, 80 per cent is underground mining.

That is the difference. Our freight traffic is 400 million tonnes. This year our target is 470 million tonnes. In China, it
is more than 1000 million tonnes. You are comparing with China what they have done in the social sector. You are
throwing away the workers. You have given the figure to show that you are taking care of the workers and the
workers' interest will be protected. How will you be able to protect the workers' interest? In 1991-92, more than two
million workers were there. Instead of increasing, it has been reducing. Dr. Vijay Kumar Malhotra, you are the
Chairman of CoPU. | was also the Chairman of CoPU for quite some time.

MR. CHAIRMAN: Shri Basu Deb Acharia, please move on.

SHRI BASU DEB ACHARIA : In 1998-99, it came down to 1.90 million. You say you are protecting the interests of
the workers. How? It has been reduced.



One last point you placed in your NDA or BJP manifesto is that one crore jobs will be created. But every year, you
are reducing the job potentials. More than five lakh people have lost their jobs and you say the workers' interest will
be protected.

MR. CHAIRMAN: Please wind up.

SHRI BASU DEB ACHARIA: Do you know what is the statutory dues to the workers? Statutory dues means
provident fund and gratuity. It is Rs.2,500 crore. The Government has no money. Shri Tripathi knows that in
Hindustan Steel Construction Limited, how many months, the workers have not been paid their salaries.

SHRI SUNIL KHAN (DURGAPUR): It is 18 months.

SHRI BASU DEB ACHARIA : Shri Sunil Khan says it is 18 months. In NPCC, it is 20 months. Is he laughing or
smiling? In Burns Standard, how many months? In Jessoph, how many months? It is an industry of 215 years old.
How many months? You are saying that you are protecting the interest of the workers.

MR. CHAIRMAN: Shri Basu Deb Acharia, please wind up. You have to leave something for the other Members also
to say.

SHRI BASU DEB ACHARIA: Yes, | agree.
MR. CHAIRMAN: There are so many Members waiting to say things. Leave something for them.

SHRI BASU DEB ACHARIA : Madam, there is no transparency in their policy. Their policy is to do distress sell at
any price. They have not stated what is the procedure, what is the mechanism to find out the value of the share.
There is no policy in regard to profit-making units. | have the experience of Italy, Great Britain, Germany and also
the erstwhile socialist countries. He will also refer to or Russia, Poland and other countries. What happened to their
economies?

MR. CHAIRMAN: Please wind up.

SHRI BASU DEB ACHARIA : | demand that this policy of dismantling which is not only a policy of mere
disinvestment, should be reviewed. The Government is not following the policy of earlier Government. They have
reversed it.

SHRI MANI SHANKAR AIYAR : They are demolishing it like Babri Masijid.

SHRI BASU DEB ACHARIA : This is my concluding sentence. In 1952, Pandit Jawaharlal Nehru, the first Prime
Minister of India, at the time of inauguration of the first Public Sector Undertaking of our country, that is, Sindhri
Fertiliser Unit, said, "Today | am not inaugurating a fertiliser factory. | am inaugurating a temple of India." They have
not only demolished the Masjid but they are also demolishing and dismantling Mandir PSUs. | demand that this
policy should be reversed. If disinvestment has to be done, that should be transparent. The House should be taken
into confidence and all steps should be taken to strengthen our Public Sector Undertakings.
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...(Interruptions)
MR. CHAIRMAN : Do not disturb him.

DR. VIJAY KUMAR MALHOTRA : It has become a dead principle.
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MR. CHAIRMAN : Dr. Vijay Kumar Malhotra, you please address the Chair. Why are you addressing him?
S PHR AeslAT : 1978 ¥ o @t w1 diforedt &

Foreign investors were permitted to invest in various infrastructure and utility businesses including railways, toll
roads, ports and power plants. At the Fifteenth Party Congress the Central Leadership had decided to encourage
fundamental re-structuring of some 35 lakh State-owned enterprises within a three-year framework.
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" How can a pro-people, pro-worker Government sign the death warrant for so many people and families?
The CITU are always opposed to voluntary retirement. And we stick to this even now, but the tendering
process was secret and the agreement settled and signed without discussing competitive bids from other
hotel chains?"
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MR. CHAIRMAN: Dr. Vijay Kumar Malhotra, have you a problem addressing the Chair? Please do not feel shy to
address the Chair. Leave them alone.

...(Interruptions)

SI.favTa AR Al | T3 ALULTH. BT SHEH, Sro@T 3649 fQErg ol § 6 F8l Sy TFIaR 76 Bl 3R 9 9Tel § gy ade
A & ST Tl A S 7 S & Aiel $7ele T b & oy Sd 88€ ] ( Zaum)ew a1 fad § @1 & & forg 5 €1 He has been

going there to ask for foreign investment. He has been going there for coming to West Bengal for taking part in the
State-owned Corporation. @ 3iex feed1 o @ oy o Y& € 31X 8 el 9Td 38 3R IR 981 | o &I a1d B @ & 3N oid

fewgTavcie ot a1 o 1 T&i THY 3UIST HYAT HATRGa &l 2l

HAfY FEed, S et el a1 gfaen # &, St wwst # 7E 3 & € 6 fhew 9|



IR WY 1 IR AY| AIE g ot & ar § surer 7€ @ arednl Y Rears g § 99 S e e A T a1 e T & 98 wrew
fafiRae S<iRe 1 98 v gon @t 1 oft 5w Wi & 'R B 9 &1 79 Fer T 6 sen R gifersfis a9 € o w @i g
T @S W 8l g ¥ I BR B TE| BRA B 9IS SAD! o S @ w1 7w 9| fp dvgerw 3t ave Fft 3R ot SER R @ wara
ba1 a1 2 6 A B9 98 $Y — FHET St 97 H, JurE St HY G181 93 g gER Aefl S| 6 H U& Ferad § - | g =il

et St ofreHl WY # TSI YEaT & SHP! A AT 8l 9 HEl T ® F ¢ @G G S D AR A YA 8, 99 W 99 o1ge gedl g ar
T 9 WETaT € fF a9 fae| w9 SW fRwar & % 7€ a5 o R fe wrrar € oiR oid # wX wrar &1 {4 erran € fp e urdf g gfden ®
& 5 TR 9 @1 Qe Y| ¥t 99wy § S 9T 9 98 oo i au A o ua | wifvran off et @t Hifén § 1€ ofk e 5 e guri ¥
fio i ec W E &9 QU & U1 9 W & u¥g T el € iR dh1 ¥ 3fFa 9 H H g o Wy Al ESE W Fed € s fRg amw
g1 3o weew R farn St € 6 Rfysm wim Srare | St g wwet A @l e 6 R qu i Y, g @R ¥ Seie W] a1 Ot aga
S-SR B A1 W@ | B 91 B W AR W W B afRy] 3 g S e § o Mg, 3w e F o Mg oK a@ 77 b o B gw afw
ST ST 21 78 Wt et @ R oy efer | o wad € A areR T o Wbl SR STt ATeR 9T & T 99 2] A SHS IR 9 B
forg U @1 2, BN R W 2 ek o B fogl areR e 78 wdd | A o9 ST A8 "Ed | oFR 98 @ @ 1 'R WY, HHIE g1 W],
Toriferd anfdie diR W g @ Wiy, @ fRafey ey gmE ared €7 @ | o aferd, wwar i W &1 A€ §1 oY 9@ of MY o oMU 98 W
R A 9 g off, S1T9e 98i Siehy §9 ardi @y fopar el

anft WX firm e @ & ¥ difthe AT siswefiw & w1 99 ® € 957 o1 W v ufers siswefhy ¥ W@ § wg o9 ware o € Hifthe
A &1, 1 Bea € P iftee afba &, gy 7 9911 9 9t gfew F wer & gAY 7T 49, O1E areft &1 B T 7L ) R AR €
B GR Tl AT & fF a1 arell 1 gl e B, aiEd 9l iR wid wifte Afd g Wy a9 99, € o dog 7 ferft| 99 axe 7 we

qreft it Y, | AT qTell 99 S| H AIH FaATA BT A18A1 § 6 AROR B @A A U JUDR fFEGT 1 AT WRER D @A W
TEe AR waw fes &1, o &1, wad T8 &1 e @ifev] v arg el § f 1 ar T8 81  Re @ S 991 S69 @ arfel

1528 I9 (*ft 9T AT diord= g

50 HIS AN UG &, Uid HUS ded Tpadl H A8l W 8| F1 ITH1 AT FbTerax I °IC dTelt siSefETa # et far Sg? w1 3 S51as
R @ BN AT 97 T4 garg Sers "o @ forg, giw Riaw ged e m @ g sk 3w O @Y o a<t-a<t S € g 9% uan o B
TY? AEIE SR @ {7 3R ouar el & o A e SR # $uar o a1 8 R 9we fry '1e § e arell W HTer Sred Wi,

T B e WN? G- e o o T § S wErl A wed 1 T R 9 arel fas | § iR 99e ghee@aR WX e @ e gan
2 F it e @ T 27 TEReie iR X 3w H qArh €, Swa Y 50 TR RIS AT TfEY| oFR uieH 3w & € df 50-60 TR
RIS YT ATRT| 2000 fhelier Geo gl & o1 TP o HRIS oUdT T1fey| 7R &4 Sl dar Al & a1 g1-dF o ®3re uan =gyl Sei
H BUAT JATCM? 1 TG H1 41 T8t o Rz Sme? ffF awt €1 U I 98 @ 6wt foran S| st e} amdd | ugel € &l § ARa
Tl g8 ORE W QAT GIN 2| IUDT I9E W GAT T 8 MU BGEI B HYiGR TG a1 8991 W4 & SHA QT g S¢ fForavw

T H UF1 STdT 81 ol SR g H WY | Sq1e1 491 Sra1 @ o bl ofd 3R offt d1 fagwar a=n Rufedrs a7 SmgE|

wuTfy WEIEd, TEY U 98 ¢ 6 98 W Se W @ @ R sy, % T fear gl - R @9 arer SE o ot g #Y A 8@
¢ 3R T8t & 7ugy @I Frae far sy fraw wan 38 ¢ & Rugadwesie e oy ofk 5% el &3 g~ 9 faar gl wRaR &1 &
BIed T 8l ¢ UK 19 99 @l TGl & IER og SUAN H AY, TE sHH! Seed ol seifery ofiewt s fewgavede @ g T &R
fofa fpar an f6 59 & W &1 fvar S|

THTafeT Aeled, § 9 a1 P A §, [ HHAIRAl B Bl 9 S Y| SHEIRET DT BIF JHE T 81 AR S g A Sff 7 9T Ao
@ ord H @l f g g ARy ofR Tad! Gol dR W aIelt H AT o &1 @R g arfay, # St 99 ara o gft ave weAd g 39
I 9y, feadee dog R 4ud dey 1 ¥l WY, afceh qFel deg &l 91, 1 A1dhe # &1 S8 Hie abd @1 i fhan| afe SHST STE B
FIEE A1 Sefecge WU & fU g1 fHan S, a1 SHH | 9ga BUAT 31 Wahdll €| TE IED1 HE o iR 7 f 7€t wHern o o afy
qrefedt Rerdie W & d8d FHARAT B fAde A Wy 3R 99 g ) g6 491 Ry 9 a1 §efieaa esaw a1 fdv o, &t sad
Tgd 4T 31 WHhT €, Afp AR a8 4B " & R HIGH BT B <A1 €, 1 q8 W g UA1 TE 31 Fhal €1 Y o 99 W W By €
Feift 3R ... &1 9 & = SHGY TS HHd &l & oK e, Wiswa U1 $ema T e 98 iSefBT B gam &1 a9 8|
Ty 98 & 2| 3FR 19 I8 FE % N s # 106 TR TUT | qEH) BIE 150 TS Y <, < S o6 <A1 A1y SHfeY TR 3l
ST 3@ TR0 3 o= fs o fored ot 31 et el ok el & w1 sr=m =1 =)

|uTafer AEled, 3T aga T3, HER 981 T, oifh gaR SRR s Tél aact, T8 a@ax J31 a1 aeerd gatrl 4 oS ff Sfbarpedl, dhas
R gurfRafaardl 8 dehd €, T8 &l B a1 €| 317l AT aSe & 919 Wt 9 36 91 B T A Fb, T€ A WA | W 2| 3 HHARAl &
feat @t wn T, <9 B W, s, foa @ affa 71 $ s S

HRT & AT T ST HUAT TRBR BT B 841 A1y 3R T o & foy femg=dvedie fopar S € vaars I 9497 € 3R ot avg 9
ARA WRBR B F1 8| THAH U B ATH 8NN, <9 F W@ arel Aoy, &, el vd Iferdl & Heumr & H ehl ok gRRmR 7 g9 v
Tl T T BB H AT AT AT Bl g

SHRI KAMAL NATH (CHHINDWARA): Mr. Chairman, Sir, | have just heard hon. Member Dr. Vijay Kumar Malhotra
speaking. It is unfortunate that this issue of disinvestment, which we are discussing today, is getting derailed and is
becoming sometimes an issue of Party versus Party. | have heard the hon. Minister also making some statements
and | am happy to see him here in his incarnation as a politician and sometimes as an economist.

It is thrown to the Congress, it is thrown to this side of the House that it was the Congress Party which brought in



reforms and that becomes a cloak behind which this Government sometimes wants to hide. Disinvestment is a
component of economic reforms and undoubtedly it was the Congress Party in 1991 - of which | was a part — which
brought in economic reforms at that time. It is important to understand various things and | will submit to the hon.
Minister, through you, to understand the underlying objects and sentiments at that time.

It was not a somersault which the Congress was doing of its policies of the Fifties, Sixties and the Seventies. It was
not that the Congress had suddenly transformed itself from its ideological thrust.

Sir, what we initiated in 1991 was a consequence of and flowed from the policies which the Congress followed,
which the Congress announced or pronounced in the 1950s, 1960s and 1970s. It was not a retraction, and this is
something which must be clearly understood. The challenge before us, at that time, was how do we do it. It was
thrown at us. Just now, we have been given the figures. Somebody was talking about China, somebody was talking
about Italy and somebody else was talking about England. When the challenge was thrown before us, at that time,
there was no model. We had no model before us which was suited to India. In the whole gamut of economic
reforms, we did not have any country to ape. Even the World Bank, at that time could not give a prescription which
was fit and adequate for the Indian social conditions, social imperatives, our economic goals and economic
imperatives. That was the challenge before us.

When we embarked on the economic reforms of which disinvestment is a component, we followed a model which
was India-specific. We did not want the bubble to burst. It happened in Mexico and in some other South American
countries. We could not follow the pattern of South-East Asia. China is no example because the political and
economic structures are entirely different. Here, they are trying to make comparisons, trying to give justifications all
the time, in any debate, whenever the issue of disinvestment comes up.

Prof. Malhotra was saying that the Congress does not know where to go. The Congress knows where to go. It is
they who do not know where to go, it is they who do not understand the direction, and it is they who do not
understand the way. When we initiated it, we had our objectives very clear. There was no confusion in our minds.

Today, when we talk of disinvestment, we must know that there is a difference between disinvestment and
privatisation. You can have disinvestment without privatisation; and very, very surreptitiously or clandestinely, you
can have privatisation without disinvestment. You issue further shares, you double up or triple up the equity by
going to the public, and you say that you have not disinvested; but you have privatised it. So, let us not confuse
ourselves between disinvestment and privatisation.

When we talked of disinvestment, we had certain objectives in view. We were not changing the complexion, and we
were not changing the face. When we talk of disinvestment, we talk of eliminating the monopoly sector; we did not
talk of eliminating the public sector. The challenge thrown at us was that we brought in GATT. We are talking about
thousands and thousands of crores of rupees worth national assets built up over the last decade. The Government
of the day -- this is really the Government of the day, this is not the Government of every day -- this Government of
the NDA, first need to resolve this issue within itself.

| was surprised when their own Minister said, in April, that the misinformation generated by vested interests had
been so powerfully orchestrated that few appear to be connected with objective facts. | am reading out from the
report of the Committee on Public Undertakings. They have quoted their own Minister here who said, in April 2000,
unfortunately it was April 1, 2000, | do not know whether the joke is on them or on us, that the public sector was the
core of industrial development in our country.

So, Sir, when we talk about the public sector, we are talking about institutions built up over decades. We are talking
about institutions which have been the edifices not only of our economic policies but also of our economic
structures.

Sir, when we talk about all these institutions, these institutions cannot just be dismantled and tampered with by an
Executive action. This is the unfortunate part and this way you are trying to make this into a party versus party
issue. This, | repeat, is not a Party versus Party issue. We are talking of the last few decades and of the coming
next few decades. We are talking of thousands and crores of rupees. It may be that the Finance Minister of this
Government has thousands and crores of rupees in this year's Budget from the proceeds of disinvestment. That is
your issue. But your issue is not necessarily a national issue. So, this is a matter of concern. But | have seen this
matter is being trivialised. | have seen this being done. Shri Malhotra talked about Shri Jyoti Basu going abroad. He
was talking about the Great Eastern Hotel being sold. We have objection to this cavalier and trivial manner in which
this issue of disinvestment is being treated. The public sector is something that has been built over the last fifty
years as a part of our national, social and economic objectives.

Sir, Shri Arun Shourie would say that it was the Congress Government who said this and that. But let me very
emphatically make it clear that the Congress has no objection, in principle, to disinvestment or privatisation for a



specified national purpose. Shri Shourie is a journalist. He knows how to read between the lines, dissect and bisect
them and read half lines. He has done that for many years. But we have reservations and oppose the kind of
disinvestment that is being resorted to today — a disinvestment programme without a considered framework.

Sir, we oppose this ideological assault on the public sector undertakings and the way it is being made out. It is
being said that the public sector undertakings have received so much money from the Government for the past so
many years. Figures are being thrown around. This ideological assault is taking place without a well thought out
and a well-defined policy. This policy is not the property of this Government. This policy is not the property of any
political party either. The Parliament has to be a part of this. We are talking of our institutions here and this policy
has to be put in Parliament and there has to be a national consensus. When the Congress Party went about it in
the 1950s, 1960s and 1970s in building and in consolidating our public sector undertakings, the Parliament was a
part of the policy. The funds that we allocated in building them were appropriated by the Parliament. Today when
something needs to be reversed, it is the Parliament that must look at that policy. Today it is your Government.
Tomorrow there will be another Government. Unless there is a national consensus on this, unless the national
objectives are well-defined, | do not think the Congress Party can support any disinvestment policy of the present
Government. A disinvestment policy should not only be placed in the Parliament, there should also be a White
Paper on it. We have been demanding the presentation of a White Paper on this issue. | do not know as to what is
the difficulty and hesitation in presenting a White Paper on Disinvestment.

Sir, we have been also demanding the constitution of a Standing Committee on Disinvestment. After all, when we
are talking about a Standing Committee, we mean it would have the opportunity to scrutinise transactions of
thousands and crores of rupees which are the savings of the people of this country. | agree that constitution of a
Standing Committee is not the prerogative of the Government. It is a matter to be decided by the hon. Speaker but |
thought the Government would support our demand.

Sir, if this Government and the hon. Minister is talking of transparency, then why do they not come out with a White
Paper on Disinvestment that encompasses the policy and makes it transparent?
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Why does the Government not support the demand for a Standing Committee on Disinvestment? Saying that the
Standing Committee on Disinvestment will be a part of the Ministry of Finance is again trivialising the issue. We
never had a Ministry of Disinvestment before. Shri Shourie is the first Minister of Disinvestment and it should have
been his first job ...(Interruptions) Okay, whether it is the first time the second Minister, or the second time the first
Minister, whatever it is, it is irrelevant. But the point is that if they are very clear, if the Government of the day's
intentions are transparent, | do not see why this Government and this Minister does not support the demand for a
Standing Committee on Disinvestment! Why this Government and this Minister does not agree to have a White
Paper? Let us all discuss it. Let us not only discuss it on the floor of the House but let there be a national debate
also on this. Shri Shourie has said somewhere in the middle that many employees of Scooters India met him and
they all wanted it to be done quickly. He is having some private discussions. Let there be a public discussion so
that he would not have to tell the House standing here what discussions he had in his chamber.

We are talking of institutions built up over the last fifty years, institutions that have been the pride of our country,
and institutions that have formed the basis of the economic structure of our country. It is this economic structure
which gives us the strength. When we talk about our GDP, when we talk about some of our great economic figures,
a large component of this arises from the role the public sector had to play. So, we would like to see a policy. We
would like to see a policy which tells this country how the funds would be used. Are the funds in appropriation of the
Government of the day? Are the funds going to a national capital fund? Are the funds going to reduce the national
debt? On the one side the Government would be creating a great national debt and then they would be saying that
they would like to reduce national debt. What do we do with these funds? Are we talking of disinvestment, or are we
talking of privatisation?

Each unit has to be looked at specifically. We have to look at those units which are making profits and those which
are incurring losses. Then again the losses may be transient or perennial in nature. How does one distinguish
between the two? How does the Government see the role of public sector units of national importance? What is
going to be the Government's standing on this? How does the Government value it? They are not just of
accountancy value, they are of tangible value. | wish Shri Malhotra was here. When you value an asset
...(Interruptions)

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Sir, Shri Malhotra always makes speeches and leaves
immediately thereafter. This was the sixth time | have seen this happen. It goes against the etiquette of the House
as has been circulated to us several times. May | request you, Sir, to please tell Shri Malhotra to behave himself?

SHRI ARUN SHOURIE: The name of a Member has been taken who is not present here. May | just inform the



position to the hon. Members?

| was told that because he has a scheduled Press Conference, Shri Malhotra had to leave for that. ...(/Interruptions)
Please take the other persons also at face value.

This would not have happened, had the whole discussion not started much later. It started late for a good reason
that the other Members wanted to raise their issues under Rule 377....(Interruptions)

MR. CHAIRMAN: Order please.

SHRI KAMAL NATH : Sir, | was talking of what we would like to see in a Policy Paper and a White Paper. We would
like to see how these assets are being valued. Valuation is tangible as well as intangible. A brand name has a
value, which is not reflected in the assets.

We want clarity in all these things. As | said, and | repeat that the Congress party does not oppose disinvestment
and privatisation. But we oppose the way you are doing it. We oppose the manner in which you are doing it. We
would like to see a White Paper which includes as to how you are going to deal with the public sector units in the
lager social and national priorities. We would like to see as to how you are going to deal with those public sector
units which were taken over from the private sector and which were not incorporated in the public sector. How
would you like to deal with them?

So, there is a whole gamut. It is an entire range which has to be looked into holistically. Until we do that, | think, we
will be making a grave mistake. How do we propose to corporatise the public sector? Are we just talking of
disinvestment without trying to corporatise it? Are we talking of creating a level-playing field? All this has been gone
into. I would not go into what Shri Basudeb Acharia had gone into. That is all there. | want to be very incisive in this.
You have all the material, you have your SCOPE report and figures. My colleague will be taking this up later. But
until and unless we see, a clear transparent policy enunciated by this Government, we will oppose the
Disinvestment Policy of your Government.

This Government of the day, Sir, have very casually mentioned about the banks. Banks have an emotional chord
with the people of this country. What has happened when some of the disinvestment has already taken place in the
Banks. How much of the equity will come down? When we talk of disinvestment of banks, he says that we also
wanted disinvestment without saying what we were doing and what we wanted, and what percentage came down.
He will not say that. And these half-said things become the Government instrument of justifying the unjustifiable.

So, let us take this matter more seriously. We are discussing something. We are talking of national assets. We are
talking of the savings of the one billion people of our country. Banks which are the cornerstone, which are the
landmark of our Gareebi Hatao programme, and we, certainly, cannot support their privatisation or putting them into
the hands of the private sector. Go ahead modernise our banks. Let there be a better work culture. We are with you
in that. We also believe that there needs to be a better work culture. We also believe that the banks have to change
themselves. Let the Parliament and let the Government be supporters of this. Let us not become opponents of
these banks which have been the cornerstone of our economic edifice over all these years.

Sir, to me, it looks that to this Government of the day, disinvestment is their only economic mantra. We hear
statements from various Members of the Government talking about disinvestment. Every day we hear that 'so and
so airline is being disinvested, so and so PSU is being disinvested.' Is this the only economic mantra of this
Government? It has started appearing daily. Disinvestment for them is like a stock clearance sale, which wants to
close down its shop.

Sir, | would like to say that we will oppose this. | also want to say for those who are participating in this
disinvestment to know that we will not only oppose it now, we will oppose it in the future and will repudiate this
flawed policy of the Government unless it has the approval of this House, unless a White Paper is produced to this
House. We oppose it now and we will repudiate it in the future.

SHRI MANI SHANKAR AIYAR (MAYILADUT URAI): In the Order Paper, it was said that this debate would start at
two o'clock but it actually started 35 minutes late. So, may | request that we extend the time by another 35 minutes?
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SHRIM.V.V.S. MURTHI (VISAKHAPATNAM): Mr. Chairman, Sir, this is a very important subject. Sufficient time
should be given to every one to express their views because it is a national issue. The views of the nation should
be reflected here.

Today, we are discussing about selling away the national wealth. | would like to say that the seeds for
disinvestment of the public sector undertakings were actually sown in 1991 when we adopted the liberalisation
policy, when we started attracting industries from abroad and attracting other people to compete with us. It was then
that the problems for the public sector undertakings started. There was no more the protection to these public
sector undertakings. So, the problems started slowly.

Let us take the case of Maruti Udyog Limited. Even two years ago, it was one of the best industries. Today, its
sales are coming down and its competitiveness has come down. The other car industries are taking up the market.
Maruti Udyog Limited might not be that much sound in course of time unless some right steps are taken.

The United Front Government had come up with a Disinvestment Commission in 1996 headed by Shri G.V.
Ramakrishna to recommend disinvestment in our public sector undertakings.

Sir, | would request the hon. Minister to hear me.
SHRI KAMAL NATH : Which Minister?

SHRIM.V.V.S. MURTHI : My request is both to the Minister of Finance and also to the Minister-in charge of
Disinvestment.

SHRI KAMAL NATH : Sir, many of the points that | have raised are beyond the scope of the Disinvestment Minister
to reply to. The hon. Minister of Finance is also here. | would request the Disinvestment Minister to kindly apprise
the hon. Minister of Finance on what is not within his scope so that the hon. Minister of Finance could reply to those
points.
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SHRI M.V.V.S. MURTHI : | also request the hon. Parliamentary Affairs Minister not to hasten at least this
discussion. | request him to give sufficient time because national wealth is involved in this. There must be
transparency in every process. At least the public should not misunderstand your Government, our Government.
...(Interruptions) We are not in the Government. The House knows what | mean. ...(Interruptions)

MR. CHAIRMAN : Shri Murthi, you can continue it tomorrow. | have to make an announcement now.

Hon. Members, before the House takes up discussion on the Supplementary Demands for Grants (General), | have
to make an observation. As the House is aware, Taxation Laws (Amendment) Bill, 2000 is listed for consideration
and passing as the last item in today's List of Business. If the House agrees, the discussion on the Supplementary
Demands for Grants (General) and the Taxation Laws (Amendment) Bill, 2000 may be taken up together. | hope the
House agrees.

SEVERAL HON. MEMBERS: Yes.
MR. CHAIRMAN: All right.
...(Interruptions)

SHRI MANI SHANKAR AIYAR : Sir, do | understand from the hon. Parliamentary Affairs Minister that tomorrow we
will continue this discussion from 2 o'clock up to 6 o'clock? ...(Interruptions)



THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION TECHNOLOGY (SHRI
PRAMOD MAHAJAN): No. It would be from 2 o'clock up to 4 o'clock. ...(Interruptions)

SHRI MANI SHANKAR AIYAR : In the absence of the Minister, this has happened that the debate on this has
started 35 minutes later today. ...(Interruptions) So, we had already appealed to the Chair that we must get an
additional 35 minutes tomorrow. It is a few seconds ago that the Parliamentary Affairs Minister seems to have
indicated from his seat that he did not mind if it is extended till 6 o'clock. ...(Interruptions)

SHRI MADHAVRAO SCINDIA: He is far more reasonable than many others in the House are. That is why, we had
agreed upon like this. ...(Interruptions)

SHRI PRAMOD MAHAJAN: Nobody has agreed upon anything. ...(Interruptions)

SHRI MADHAVRAO SCINDIA : You were not present here. Please do not interrupt me. Please hear me.
...(Interruptions)

SHRI PRAMOD MAHAJAN: | am sorry.

SHRI MADHAVRAO SCINDIA : We had agreed upon that from 2 o'clock up to 4 o'clock, there would be a discussion
on disinvestment and from 4 o'clock onwards, the discussion on the Supplementary Demands For Grants would
begin. It was agreed that we may extend the House and that it would be passed today itself. Moreover, tomorrow
again, from 2 o'clock up to 4 o'clock, this debate would resume. But as it happened, for reasons unforeseen the
discussion on disinvestment began at 1425 hours. It has eaten into the precious time. You will appreciate that even
four hours would be a very compressed one. Since there was no alternative, we wanted to adjust the Government
business also. That is why, we agreed to discuss this for four hours. Since 35 minutes had been taken away, we
had requested that this 35 minutes should be added on either today or tomorrow. We still stand by our commitment
that the Supplementary Demands for Grants, General and Railways both, will be seen through. He had very kindly
agreed to that. | still hope that we stick to that. ...(Interruptions)

SHRI PRAMOD MAHAJAN: If he has agreed, then | have no objection. ...(Interruptions)

SHRI MADHAVRAO SCINDIA : Then that is the end of the matter. ...(Interruptions)

SHRI PRAMOD MAHAJAN: | do not see any problem if 35 minutes are taken that way. ...(Interruptions)
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